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Misc (L/A) Case No. 04 of 2022

ORDER
29-LL-2022

Petitioner is present.

Heard and perused.

This case was registered on the basis of a

petition filed u/s 278 of Indian Succession Act by the

petitioner shweta Bajaj with prayer to grant a Letters of

Administration(L/A) in respect of Locker No. 67 of Indian

Bank, Tezpur Branch.

The petitioner's case is that she is the only

daughter of Late Sohanlal Agarwal and Late Renu

Agarwal. Her parents died due to Covid-l9 within a span

of three days, her mother died on 19-12-Z0ZL while her

father died on 22-L2-202L. The petitioner has two

younger brothers, namely, Bikash Agarwal and Ashish

"' Agarwal. The petitioner's parents were the permanent

resident of Tezpur within the jurisdiction of this Court.

The parents of the petitioner left behind a

locker at Alahabad Bank, Tezpur Branch. Because of tlreir

sudden death the nomination of the locker was not done.

The two brothers of the petitioner do not have any

objection if the L/A is granted in favour of the petitioner.

The deceased parents of the petitioner had not made any

will in respect of their debts and securities. In the above

premises,

e-/
the petitioner has prayed to issue a LIA in
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respect of the Locker No.67 of erstwhile Alahabad

Band(presently Indian Bank) Tezpur Branch.

Today, the brothers of the petitioner, namely,

Bikash Agarwal and Ashish Agarwal also appeared before

the court and vide petition No. L0BB|22 submitted that

they do not have any objection if the L/A is issued in the

name of the petitioner in respect of the Locker described

in the petition.

In view of the above, the petition is allowed.

Let a LIA be issued in the name of the

petitioner Shweta Bajaj in respect of Locker No. 67 of

Indian Bank, Tezpur Branch. The petitioner is to pay the

requisite Court fees.

With the above order this Misc. case stands

disposed of.

Ad d I D i stri ct Wg-e( FIC),


